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PUBLIC ANNOUNCEMENT
(under Regulation 6 of the Insolvency and Bankruptcy Board of India (InsolvencyResolution process for corporate persons) Regulations, 2016)FoR THE ATTENTIONOF THE CREDITORS oF uTs.cetirar constructions Limited

RELEVENT-FARTICUTARS

Registrar of Companies _ Chennai

u45203TN20o8PLCO 67 668

6ALawsonsn@
Cantonment, Tiruchirappalli 62000l

Floor

Tamilnadu
25,r, Novem

?6.r1.2022).
24tu May 20231180 days from- t]le Date of
Commencement)

R.THAMODHARAN
rBBr/rpA-001/rp_p_ 022s2 /2O21_ 20221 r3ss2

09.12.2022

Not ascertained
with the IRp.

as per the information avarlable

Not ascertained as per the information available
with the IRp.

hltpa.//,bni.*t*@
Not ascertained as per the information available
with the IRp.

Name of co.porate?ento. M/s.CetharCm
Date of inC 08l05/2OO8Authorityurde.@

Corporate rd;;tity M7ti,n,tfi iiauiiitj;
Identification No. of corporate debtor
Addressof the.ffi
principa-l office (if any) of corporate
debtor
Insolvencyc@
respect of corporate debtor
Estimated date oJil,osure of *solr;.y
resolution process
Nameanaregim
insolvency professional acting as interim
re solution professional
Addressarrde-mffi
resolution professional, as registered
with the Board

Address and e-mail to be used for
correspondence with the interim
resolution professional

Door No: 19 /
Kallurinagar, peelamedu, Coimbatore _ 641OO4
th am o dharan su bi@gmail. com
FlatNo: 107,Dtrruvat@
Rajendra prasad Road, Tatabad, Coimbatore
647012 Office tele:O422 _ 2492454
cetharcirp@gmail.comLastdateforsuffi

Classesorc..dffi
(b) of sub-section (6,4) of section 21,
ascertained by the interim resolution
professional
Names of Insolvency profes"lo.rrt"
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

(b) Details of authorized representatives
are available at:

13.



Notice is hereby given that the National Company Law Tribunal has ordered the

commencement of a corporate insolvency resolution process of the M/s.Cethar

Constructions Limited on 25.11.2022 (Order received on 26'11.2022).

The creditors of M/s.Cethar Constructions Limited are hereby called upon to

submittheirclaimswithproof onorbefore 09.12.2022 1i.e., fourteendaysfromthe
appointment of the interim resolution professional] to the interim resolution

professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means

only. All other creditors may submit the claims with proof in person, by post or by

electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall

indicate its choice of authorised representative from among the three insolvency

professionals listed against entry No.13 to act as authorised representative of the

class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date :28. 11 .2022
Place : Coimbatore

s/d
R.Thamodharan

Interim Resolution Professional
rBBr/rPA-00 1 /IP-P-02292 I 2O2t- 2022 I 13s92
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Re gistered lnsolvency Professional

r B B r / I PA-00 1 nP- P-0229 212A21 -2022/1 359?

Flat No.1 07, Dhruvatara Apartrnent

241, Dr. Haiendra lft$ Road,.Tataba{
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